
Govemment of Jammu and Kashmir

Department ol Law, Justice and Parliamentary Affairs- 
Civil Secretariat

Srinagar/Jammu
*****

Subject:-Litigation Reforms and eflective monitoring of Litigation in Union

territoryofJammuandKashmir-Appointmentofoffrcerlncharge(oIC)
Litigation

GOVERNMENT ORDER NO:- 7451- JK (LD) of 2026

DATED:- 18 - 06 - 2026

Sanction is hereby accorded to the appointment of Officer's of Police /Home

Department as mentioned in annexure to this Govemment Order as Officer In

charge Litigation (OIC) for the cases indicated against each including contempt

p",irtn, ifly, pending before Hon'ble Supreme Court of India/ Hon'ble High

bourt of J&K and Ladakh/Central Administrative Tribunal or any other forum'

The terms and conditions of appointment of the OIC's shall be

govemed by the provisions of Govemment Order No' 1673-JK (LD) of 2021 dated

By order of Government of Jammu and Kashmir'

No:-LAW-OIC/6/2026

Copy to the:-

t
q 0 b'

(Reyaz Ali Bhat)

Deputy Legal Remembrancer

l. Leamed Advocate General, J&K'

2. Principal Secretary to Hon'ble Lieutenant Govemor' Raj Bhawan'

3. Joint Secretary(J&K), Ministry of Home Affairs' Government of India'

4. Registrar General, High Court of J&K and Ladakh' Jammu/Srinagar'

5. Principal Secretary to Hon'ble ChiefJustice' High Court ofJ&K and Ladakh

6. Principal Secretary to Govemment, Home DePartment

7. Director Litigation, Srinagar/ Jammu'

8. Assistant Law Officer concerned

9. Officer In Charge Litigalion (OIC)'

10. Private Seoetary to Chiefsecretary for information ofChiefS

I l. Private Secretary to Commissioner Secretary Law'

12. Incharge Website.

13. Govemment Order file.

14. Concemed file.

v

24.03.2021.

sd/-
(Achal Sethi)

Commissioner/Secretary to the Govemment

Dated: l8'06'2026



AnnexuretotheGovernmentOrderNo.T45l.JK(LD)of2026dlted18.06.2026

ICtle of the CaseS No.

tates Securi Kashmir
r. Abdul Hamid' DY'SP

a.l I]ot)Un] sra cultled0t2 6o 5 7 guC N)P(
othershnr r and&tl KasJI tl')anrotoerfl

I

r. ll.tkesh Kunrat' (
Staff Officer to IGP SecuritY

JKPS),

&K

A No. 416/2025 in OA No.

Ahmad Dar and others Vs. UT of J&K and Otherc'
t V2025 titled Lateefl

Sh. Prashant Mahajan D

rectorate General of

DI)

rosecutio J&K

lo
Ms Aakriti Sharma Vs U T of J&K and Ors

. Syed Sleet Shah-JKPS
(Cell No. 9419055754)' (DY'

uperintendent of Police'
qrs/SHO CYber Police Statio
istrict Sri r

k Ltd. and others

hj
olfi

Sadnl ilt'l)roo lrMd e6 tr c02t2oNCP(
K&ccr .Iellf tlxccC& h CIe fctoDaMan t')g

+

ntrs Sa
h. Sumit Sharma (DY. SP

'Mond Barou vs UT J&K throu gh P/s Ghagwal arising

No. l40 /2024 of P/S Ghut of FIR

s .sP rs Pulwama
Shri Abdul Majid MagraY-uN4 hs0t2 6M 5 59 taq0t2 6') C16 loNC )P(

d ersothJI K alr&TU oo rlrea allndhaB thnrad
s. Syed Slcet Sha

(Cell No. 9419055754)' (DY'
h-JKPS

tioPolice
l,often onrl ote d lice,upc

nStarbeors/SH Cy
ristrict Sri

Magam Budgam through Aquib Hussain and others

Vs Union of India and others.
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